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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 186/2025

In the matter of:
Sh Naresh Kumar Vs Govt. of NCT of Delhi & Ors.

AFFIDAVIT ON BEHALF OF DEPARTMENT OF
ENVIRONMENT, GOVT. OF NCT OF DELHI WITH RESPECT
TO ORDER DATED 13.05.2025

IT IS MOST RESPECTFULLY SHOWETH:

1 The Hon'ble Tribunal took up the above referred matter regarding
illegal extraction of groundwater on 13.05.2025 and has directed to
seek reply from Respondent no. 1 (Government of NCT of Delhi
through Principal  Secretary, Department of Environment,
Government of NCT of Delhi).

9 That, this department had issued Groundwater Regulation and
Management vide notification dated 12.07.2010 issued under Section

5 of Environment (Protection) Act, 1986 (Annexure 1) which states

that in whole of the NCT of Delhi, no person, group, authority,
association or institution shall draw ground water through borewell or
tubewell (both new as well as existing and drawing groundwater
——_Without permission of Central Ground water Authority) for domestic,
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commercial, agricultural and or industrial uses without the prior D
permission of the “Competent Authority” i.e. Delhi Jal Board (DJB)Q

New Delhi Municipal Council (NDMC), as the case may be.

. That, the issue of grant of permission for borewell/tubewell is dealt by
Competent Authority through the Deputy Commissioner (Revenue) of
each revenue area, GNCTD, who has been appointed as “Authorized
Officer” for the purpose of regulation of ground water development
and management in the respective revenue areas under the
jurisdiction. The Notification also constitutes Advisory Committee in
each revenue district in NCT-Delhi under Chairmanship of the Deputy
Commissioner of each district. The Advisory Committee recommends
groundwater boring cases to Competent Authority for grant of

permission.

" That, the Deputy Commissioner (Revenue) has also been delegated
with the power of dealing with issues such as checking violation,
sealing illegal wells etc, including grievance redressal related to
ground water, based on the recommendation of the Advisory
Committee. All Sub-Divisional Magistrates are authorized officers to
take action against violators under section 15 of the (Environment

Protection) Act, 1986.

That, further the Standard Operating Procedure (SOP) titled as
"Regulation of extraction of ground water, closure, prohibition of
illegal activities relating to use of borewelis/tubewells” finalized in the
year 2020 in OA No. 685/2019 entitled as “Rakesh Kumar Vs.

- GNCTD (Annexure 2) clearly defines the responsibilities of various
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stakeholder departments including District Magistrates for dealing _ .

with issues of violation and sealing of illegal borewells, launch of >

prosecution against offenders etc.

. That, vide separate order dated 08.01.2025 of this Tribunal in
Original Application No. 639/2022 regarding imposition of
environmental compensation on illegal borewells/ tubewewlis, the
Council of Ministers and the Delhi Cabinet vide its decision no. 3182
dated 15.04.2025 has also noted all developments having taken
place in the matter and also considered the direction of Hon'ble
National Green Tribunal. Accordingly, the Council of Ministers has
directed to ring fence Rs. 70 Crores by the Finance Department,
GNCTD to be used by Delhi Pollution Control Committee in future, for
the purposes identified by Hon'ble Tribunal. The Cabinet had also
expressed concern about the water scarcity in the City during
summer season. Apart from other actions, the Council of Ministers
has also directed to prepare a new borewell policy to be placed
before the Council of Ministers for its consideration at the earliest.
Accordingly the new borewell policy is being prepared in consultation
with Central Groundwater Authority, Delhi Jal Board, Department of
Revenue, GNCTD, Delhi Pollution Control Committee, New Delhi
Municipal Council, and Delhi Cantonment Board and will also be

submitted before the Tribunal after necessary approvals.

_That, in view of above facts, concerned District Magistrate (Central),

who is also appointed as the nodal officer for coordination and

__compliance in the present matter, has to take necessary action
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against the violators for illegal extraction of the groundwater in the

City. @i)

8. It is requested to this Hon'ble Tribunal that the present affidavit may

\1*\,/
(K S Jayackandran)

Special Secretary (Environment)
Government of NCT of Delhi

kindly be taken on record.

Delhi G Secrelnr (st
9% Govt. of N.C.T. of Diatni
Dated: 4" May 2025 Delhi Sesretariat,
e D0
120 MAY 2025

NOTARY PUBLIG
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DEPARTMENT OF ENVIRONMENT AND EQRESTS

AND WILDLIFE

NOTIFICATION

.~ Dellii, the 12t July; 2010+

Nn. F8(34B)/EA/Env/09/2246,— [n exercisc of
power conferred by Section § of the Environment
(Protetion) Act, 1986 (29 of 1986) read with the
notification Neo. U-11030/3/91- UTL dated the 10th
September, 1992 and in supersession of dirgetions
issued wide Order Nos F8{348)/EA/Env/09/14433-
14451 and F3(348YEA/Envi09/14452-14470 dated the
30th March 2009 as well as Order Nos. FE(348)/EA/Env/
09/555-582 and F8(348VEA/EnaviD9/583-610 dated the
30th Aprit 2009, the 1.4 Governor of the National Capital
Territory of Delhi, has issucd Annexed directions vide
order No. F§ (348)/EA/Env/(39/1041-1061 dated the 18th

May 2010 for groundwaler regulation and manapgement
in Delhi.

FA R 1l ‘STH

The direction issued as Anncxed are hereby
published for inforination of the general public.

Ry Order and in the name of L4 Governor
ol'the National Capital Territory of Delhi,

SUSHMA JERATH, Dy. Secy.

ANNEXURE
DEPARTMENT OFENVIRONMENT
Orddor
| Deltis, the tSth May, 2010

Sul ; Direction under sectlon 5 of the Environment
{Proiection) Act, 1986

F8, (34BYWEA/Env/09.—Whereas, the Central
Governmcnt s authorized (he Lieutenant Governor of
the National Capitat Territory of Delhi vide notification
$.0. §67 (E) dmed the 10th September, 1992 to exercise
powers under section 5 af the Environment (Proteciion)
Act, 1986 for the Nationa! Capital Termitory of Dethi and to
issug directions thercunder, te agy person, officer or anv
authority for the closure, prohibition or Tegulation of any
operation or process or stoppage or regulation of the
suppiy of eleetricity or waler or any other services.

Aad whereas Delhi Jal Board constituted under the
Diclhi Water Board Act. 1998 (Delhi Act 4 of 1998) is dealipg

216U Ne -2

with waler supply network of drinking, domestic, industria}
and commoreial watge in e Nationa! Capital Territory of
Diclhi;

And whereas continued abstraction of ground watet
has ed te serve depletion of ground water rosources;

And whereas non-restricted and non-regulated

abstraction of ground water ha§ serious long torm
cnvironmental implications:

And whereas over abstraction of ground water can
result o drying up of ground water resources and may also
affect water quality; )

yAnd whereas Central Ground Water Autharity had,
w the year of 2000, notified the South and South- West
districts aof Defli as "“Notified Arcas” and imposed
proliibition and restriction in thase disiricts on the
constraction and installation of any structurce for
abstraction of ground water resources o avoid further
depletion and delerioration in water quaklity in the said
districts;

And whereas through, another notification i March
2006, Central Gronpd Water Aunthority has notified East,
New Delhi, North-East, North-West and West districts of
Delhi as over exploited areas necding regulation. und
repistration of ground water abstracton structures in thosc
districts was made compulsory.

MNow, therefore, in exercise of power conferred by
section 3 of the Environment {(Protection) Act, 1986 {29 of
1986 read with the Ministy.of Home Affairs, Government
of India Nottheation 3.0. 667 () bearing F.No. U-1 1030/¥/
21- UTL dated the {0th Seplember, 1992 und in
supersession of dircotions issued vide Order Nos. FR(348)/
BEA/Env(09/14433-14451 and FRBAIWEA/Env/09/14452-
{4470 dated the 30th March 2009 as well as Order Nos.
F8(348)/EA/Eny/(19/555-582 and FR(348)/ EA/EnvI09/583-
610 dated the 30th April 2009, the Lt. Governor of the
National Capual Territory of Delhi | hereby issucs the
foltowing directions, namely:—- 0

{1) Inthewholeofthe National Capital Territory of Delhi,
‘no persan, grou|l, authorily, association or institution
shall draw ground water through bore-well ot tube-
well (both new as wetl as existing and drawmg ground
water without perniission of Ceatral Ground Water
Autliorily} for domestic, commercial, agricuttural and
or industrial uses without the prier permission ofthe
“Competent Authority” that is 10 say, the Delhi Jal
Board or the New Delhi Municipal Cauncit as the

case may be.

(3} The issuc of grant of permission for boreweil
tubewel! shall be dealt by Competent Authorily
through the Deputy Commissioner (Reveauc) ol each
revenue aren, GNCTD, who is hereby appointed as
*puthorized Officer” for the purpase of regalation
ol ground water developmens and management in
ihe respective revenue areas ander the jucsdiction.

9
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Agricultire activity may be verified from Khasra
Girdawari~docaments and aiso based on actual
evaluation,

{13} Any vivlation of the above directions shali be
punishable under section 15 of the Knvironment
{Protection) Act, 1986 (29 gt 1986},

By Crder and in the Name of the Lieutenant Gavenor
af the National Capital Territory of Delli,
DHARMENDRA, Sccretary {Envirohment})

TR URRR WEeRr wihkar
Hugew
femedt, 7 99, 2010
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QFFICE OF THE REGISTRAR COOPERATIVE
SOCIETIES ~
NOTIFICATION
Belthi, the 7th Suly, 2010

No. F. 6/14/85/Estt/Coop/Pt, Tile 2349.—In exercise
of the powors conforrcd by sub-section (1) of section 3 of

- the Delhi Co-operative Societies Act, 2003 (Dethi Aot 3 of

2004), the Lt. Governor of the National Capital Territory of

Drelhi i pieased te appaint Sh. Hari Narain Meena, Adhoe

DANICS as Assistant Registrar Cooperative Socisties,

Delhi. ta assist the Repistrar in discharging his duties and

functions under the aforeszid Act with effect from the
date he assumed charge of the said effice.

By Order and in the Name of the Lt. Governor

of the National Capitai Territory of Deihi,

S. KJHA, Addl Secretary (Coop.)

Printed ty he Maunager, Gov crnment Ul india lruﬁ Ring  itead. M')\ apuri, New I)dln (19054
and Pulilished by the Centrollsr of Publicanons, Dethi-110054

e e ———— e T T [
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Agriculere nctivity may be verified from Khasra
Girdavwari~documenis and also hased on actual
avaluation.

{133 Any vivlation of the above directions shall be

punishable under section |5 of the Enviranment
{Protection) Act, 1986 (29 gf 1986,

By Order and in the Mame of the Licutenant Governor
of the National Capital Territory of Dethi,
DHARMENDRA, Sceretary {Environment)

wralea deres agandt witfyar
AtrgE
fewedt, 7 99w, 2010

T, WEAT 6(14) /85 /74T, /HE. /T2 WIZT 2349, —
el w g, feoddl eyl windya axlufam, 2003
(Teedt wfafram 2004 &7 1) Y 4RI 3 W S9-4 (1) =
0w ufEe & o w ge @ s e ey,
werE usys aserl wiufral &) euten sfubmyg

Printed by the Manager, Gevernmenl of Indie Press, Ring Resd,  Maynpuri, New Delhi-T10664
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OFFICE OF THE REGISTRAR COOPERATIVE
SOCIETES °
NOTIFICATION
Delhi, the 7th July, 2016

Mo, . 6/14/185/Estt./Coop/PL, fife 2349.—In excrcise
of the powers conferred by subssection (1) of section 3 af

 the Dethi Co-operative Socicties Act, 2003 (Dethi Act 3 of

2004), fire Lt. Governor of the Nartonal Capital Territory of

Delhi i3 pleased to appaint Sh. Hari Narain Meena, Adhoc

DANICS as Assistant Registrar Cooperative Socisties,

Delhi, 1a assist the Registrar in discharging his duties and

functions under the aforesaid  Act with effect from the
date he assnmed charge of the said office.

By Order and in the Name of the Lt. Governor

ol the National Capital Territory of Dethi,

S, KL JHA, Addi, Seerctary (Coap.)

and Published hy the Controller of Publications, Delni- 110054
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Notifications of Departments of the Government of the National Crpital Terri tory of Delhi other than
Notifications included in Part-1
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI
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DEPARTMENT OF ENVIRONMENT, FORESTS AND WH.DLIFE
AMENDMENT
Dethi, the 10th January, 2014

Nao. F 8(348)/EA/Env/09/PE1T/8091 - In exereise of powers conferred by sectian 3 of the Eavironment (Protection} .-
Act, 1986 (29 of 1986) read with the notification No. U-11030/3/91- UTL dated the 10 September 1991, the Lt. Gov emorat”
the National Capital Territory of Delki, hereby issues following directions to further amend the direcuons contained in
order dated the 18" May, 2010 for gmundwau_r regulation and management in Delhi published in Delh: Gazewte vide
Notification No. FR{348¥EA Fnv/09:2246 dated 12 July 2010 and amended vide Notification No. F8(3d8)EA Env 0%
Pr. 10771 dated 25th November, 2010, a5 under, namely:—-

A, Inthe OrderNo. F 8(248YEA/Env/09/2246 dated 12th July, 2010, publizhed vide Dalhi Gazehe notilication dated
the 18th May, 2010, after direction No {12), the following directions shall be insered, namely: --

“{13).  AHwatersupply tankers supplying water in Dethi 1o have mandatory registration with the Competent Authonity
Le. Delhi Jal Board’ New Delhi Municipal Council, as the case may be, The Compereni Authority shall alse ensurc
mandatory instaliation of GPS ix all tankers enabling monitoring their movement in Deths. Further, the Competeat Autharity
shall regularly monitor quality of waler supplied through tankers, as per drinking water standards 1S 10500:2012. The
Cownpetent Authonty shall also specity water supply charges for sale of water by the tanker owners.

{14) All the driiling machines/ rigs uiitized for baking purposes in Delhi shall have mandatory registration with the Qftice ¥ 1
of Divisional Cominissioner/Deputy Commissioner (Revenue), The movement of drilling machines/rigs shall be aliowsd
for specified purposes/place{s) and duration by the concerned Deputy Commissioner {Revenue).

{15) Deputy Commissioner (Revenue), Delhi Police and Transpon Depariment, GNCT 1o ensure strict compliance and
initiate action against the violators not having mandatory registration of waler supply tankers and drilfing machines/riys
and their upaathorized movement in Delhi.”

B. Inthe aforesaid notitication, the direction no. (13) shall be renumbered as dircction no, { 14).

By Order and in the Name of Lt. Govemor
of the National Capiral Termitary of Delhi,

DEVENDRA SHARMA, Dy, Secy.
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HOME (GENERAL) DEPARTM ENT
NOTIFICATION
Deelbi, the 10th fanuary, 2014
No. F.4/3/2003-Home(G)/205.—In exercise of the powers conferred by sub-section (1) of Seetion 20 of the Cade
of Criminal Procedure, 1973 (2 of 1974), read with the Govemment of India, Ministry of Home Affates, Notfication
No. U-110112/74-UTL (1) dated the 20 March, 1974, the L1, Governor of National Capital Terd tory of Delhi is plessed w

delegate the powers of Executive Magistrate in the Metropolitan area of Delly upon Shri Gurmit Singh, Toint Registrar.
Central Administrative Tribunal, New Dielhi, dl ke holds the presentpostor tll further erders, whicheveris carlier

By Order and tn the Name of the Le. Governar
of the Narional Capital Territory of Dethi,

INDUSINHA, Dy, Seey (Homed

- =3

«

Princed by the Mamager, Government of [ndia Press, Ring  Road, Mayapuri, New Dot ! 10664
and Published by the Contratier of Publications. Dell-) 106351
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Department of Environment
Govt. of NCT of Delhi

Standard Operating Procedure

Subject: Regulation of extraction of ground water, closure, prohibition of

1.

llegal activities relating to use of borewells/tubewells in NCT of
Delhi.

The Hon'ble National Green Tribunal in Original Appficaition No.

685/2019 entitled as, “Rakesh Kumar Versus Govt. of NCT of Delhi
vide its order dated 15.05.2020 directed as under:

“In view of the above, we reiterate our directions jor devising
suitable effective mechanism for preventing extraction of ground
water by way of unauthorized tbewells and wherever such
illegalities found, prompt coercive measures must be taken. [llegal
extraction of ground water is a criminal offence under the EP Act.
Compensation must be recovered on the formula already laid down.
It will be appropriate that Chief Secretary, Delhi calls a meeting of
all concerned within one month from today and oversees
preparation of an apprapriate SOP for fixing responsibility on the

subject. Ministry of Jal Shakti may also take necessary steps in the
matter.”

As far as the vanous districts of NCT of Delhi are concerned, the

- CGWA vide its notification of March, 2006 has notified all districts of

%

Delhi as over exploited areas, needing regulation, and registration of
ground water abstraction structures mandatory. Regarding regulation of
extraction of ground water and to provide procedure for closure

/prohibition  of illegal  activities regarding operation of

1/5
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borewells/tubewells, directions under Section 5 of the Environment

(Protection) Act, 1986 have been issued with the approval of Hon’ble
Lt. Governor on 18" May, 2010 and on 10" January, 2014. In the

aforesaid directions the authorities and the procedure to permit use of

ground water and to prevent misuse have been detailed along with the
responstbilities of various authorities. The SOP has been devised based

on the detailed procedure provided in the aforesaid directions dated

18.05.2010 and 10.01.2014.

3. Standard Operating Procedure (SOP):

1) Drawing ground water through borewell or tubewell for domestic,

2)

3)

commercial, agricultural or industrial uses without the prior
permission of the “Competent Authority” will be considered illegal
and without authority of law. The Competent Authority is Delhij Jal
Board in the entire NCT of 5elhi except areas uader the New Delhi

Municipal Council (NDMC) and Delhi Cantonment Board (DCB).

For borewells/tubewells for agricultural uses, the information on

illegal extraction of ground water will be provided by the BDO to the
Advisory Committee.

The Deputy Commissioner (Revenue) of each district, who is the
Authorised Officer under the direction dated 18.05.2010 is required
to supervise checking violation i.e. detection of itlegal wells and

closure thereof through the SDMs.

An Advisory Committee in each of the revenue districts with
representatives from DJB, CGWB, ULBs, DPCC, reputed NGO has

been constituted to assist the DC in detecting illegal borewells for

2/5

@
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3)
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taking action. Accordingly, the advisory committee will prepare a list
of such illegal borewells every month by taking information from all
available sources including Revenue Officers, representatives of
Delhi Jal Board, ULBs, DPCC, NGOs and other relevant sources.
Proactive action needs to be taken by the above representatives in
detection of illegal exraction of ground water and furnishing the
Same to the Advisory Committee promptly: Superintending Engineer
(SE), DIB is the Member Secretary of Advisory Committee, and he

15 required to ensure timely conduct of the meeting and also to record
the proceedings.

The Dethi Jal Board has already identified 19661 such illegal
borewells on which action is being taken and 7248 units have already
been closed down by the district authorities. The remaining units to
be closed down on priority as these have been already identified and
the process to be completed within a period of three months. A
weekly progress report district wise will be submitted to the
Divisiona!  Commissioner  for monitoring.  The illegal
borewells/tubewells other than the list provided by DJB will be taken

up for closure thereafter. Further, in the first phase, action against

borewells/tubewells engaged in commercial explioitation of ground
water will be taken,

In case the illegal borewell/tubewell is already constructed/
§

operating, the same will be closed and the electricity supply to the

energized tubewell will be disconnected evenifit is through DG sets,

In case of the itlegal borewell/tubewel] is under construction, then

the drilling rig will also be sealed,

/5

&
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7)

8)

9

10)
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For the purpose of closure of illegal borewells/tubewells, joint action
teams under the supervision of the concerned SDM will be formed
for ensuring effective coordination. The joing team will comprise

field functionaries from DIJB, DISCOMs and Local Police.

The Deputy Commissioner who is the chairperson of the Advisory
Committee will forward the detals of illegal borewells to the DPCC

for levying Environmental Compensation (EC) for illegal extraction
of ground water.

The DPCC will assess EC as per the methodology devised by CPCB
in its report dated 26.06.2019. After assessment of the EC, demand

will be raised and in cases of non-recovery, SDM to recover EC as

arrears of land revenuye.

All the drilling machines/rigs utilized for boring purposes in Delhi
are required to obtain registration from the offices of Deputy
Commissioners of the concerned districts. The movement of drilling
machines/rigs will be allowed for authorised drilling to the identified

location and for specified duration by the concerned Deputy

Commissioner.

The Delhi Police and Transport Department of Govt. of NCT of
Deihi will allow movement of the drilling machines/rigs having the
prior permission for such movement from the concerned Deputy
Commissioner. The concemned Deputy Commissioner {Revenue),
Deputy Commissioner of Police and Deputy Commissioner,
Enforcement of Transport Department wil be responsible for strict
compliance of the guidelines regarding movement of drilling

machines/rigs.

afs

)
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£2)
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As provided in the direction dated 18.05.2010 issued under Section 5
of the Environment (Protection) Act, 1986 the Deputy Commissioner
of each district will launch prosecution against the offenders related

to ground water extraction on the recommendations of the Advisory

Committee,

.t

The concerned Advisory Committee of each district is responsible to

cnsure that there is no illegal extraction of ground water in the
district.

5/5

o
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